
CENTRAL ADMINIoTrsAi I v c TniLiJisML
PRINCIPAL BENCH

R.A. No. 167 OF 2003
IN

O.A. NO.21 18 OF 2000

Nsw D0lhi , this t.h6 13t.h day Oi August., .i003

HON'BLE SHRI JUSTICE V.S. AGGARWAL, CHAIRMAN
HON'BLE SHRI V.K. MAJOTRA, MEMBER (A)

R.P. Pal

(By Advocate : Shri N.L. Bareja)

y e r s u s

Umon of India and Ors.
(By .Advocate ; Shri Madhav Panikar)

,A p p 11 o a n t

...Respondents

ORDER (ORAL)

JUSTICE V.S. AGGARWAL. CHAIRMAN:

From perusal of uhe oidei passeu b> th is

Tribunal dated 29. 1 1 .2002 in OA 21 18/2000, it is

obvious that there is an error apparent on the face of

record pertaining to the date of appointment and also

the rules that have been mentioned in the cu dei . ihey

psrtain to the post, of oupef inusndsfii.. uncs thei s is

an error apparent on the face of record, we allow the

piresent Review .Apjpjl icat lori and r eview ouf ur usi '-ji

.HQ i .! n n. ri n
i S . I I . il U v.; Therefure, it is diiected that the u.a,

be listed fup regular heaf ing on its uui i i

(V.K. MAJOTRA)
MEMBER (A)

(V.S. AGGARWAL}
CHAIRMAN
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